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Hﬂ'ﬂo qu 'Si DBS GUPtE, A!Mi
Hon, Mp, T. L, Verma, J.M.

Shri A.K.,Dave counsel for the applicant has moved
a Misc, “pnlication No, 2503 of 1005 seeking vithdrawal
of this O.A. on the ground that the applicant does not
want to pprsve this mattef. In view of this, the Misc.

Application is allowed., The Orincinal Aprlication is

dismissed as withdrawn,

7 1€ o

J.M, AM.

VKP /-




